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The applicant r.ceks disburscmnt 

of his salary as a regular 2ridqe Khaiasj 

the time he was appointed to the post. It lie 

averred at paragraph 4.3 that the applicanL; iS a 

reqular Bridqe Khalasi in S .E .ailway sine. 1981. 

lIe was given the P.C..k, post on 1.4.1985. e sttc 

that the salary of the said post is fixed it Rs.2600/ 

but he is drawing Rs.1150/ which is much eas. At 

first sight it appears that this case is h t by limitation. 

There is not even a pleading that the appi cant had 

approached the authorities with a represenation for 

payment of sa].ary as a 3Lidge Khalosi or 15 a P.C.R 

Khalasi since 1905. the enclosed reposcn ation dated 

2.3.1996 is submitted a decade after the e'ent, The 

applicant has, however, cited two dccision, in 0.1, 

I No.206/69 and 0.A,No.656/93, In 3.A,No20489 the applicant 

as promoted as a Bridge Khalasi in scale f pay of Rs,2iQ 

90/ against the regular vacancy as per oder dated 

6 4 .19d1 • the said post of Bridge Khalasi was re-

:iassified as per letter dated 13.8.1985 fom semi-skilled 

to ski3ed in the scalE of Rs.260-400/- wijh effect 

from 1.12.1984. The scale of Rs,260-400/- 

as rcvscd to Rs. O.1500/- with effect f. om 1.1 .1986. 

Later by an ordz dated 2..1989 the app.li. ant was 

reverted as ,TM ,Khaiasi 	J. 	is scmis lied • It is 

in that CoflncCtiofl that the O.A. had been ;iled and he 

has been directed to hc paid the hiqhcc so Is of 

Rs95015O0/- with effect from. 1,1 .1986. 3 \,No,656/93 

r I r cc Lion to pccracIe the ps ts 'f the app I I C ants to 
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skilied category and give Lhcm the pay sca.e of 

Rs.9501500/ as recornrnc'ndcd by the FourLhPay 

Commission with effect from 1.1 .1986, ifl that case till 

1993 the matter was not dccided in spite ot the Trihunal's 

orer outed 18.12.1989. it is in thi backaucuncj tht 

it is noc-essary to Issuc notice to the Re4ondents to 

show cause as to why this J.A. Shall nob h admttcd ark] 

disposed of at the admission stage, The qu stion of 

limitation is kept open, ihocause shall 1e 

filed within four weeks. Due dto December 4 1996, F1 

this case on 6,12,1996, 
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